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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JODHPUR BENCH AT JODHPUR

O.A Nos.531/2011, 530/2011, 529/2011, $532/2011, 533/2011, 534/2011 with MA
142/2012, 535/2011, .536/2011, 537/201, §38/2011, 539/2011, 540/2011, 541/2011,/
542/2011, 560/2011, 498/2011, 499/2011, 500/2011, 501/2011, 502/2011, 511/2011,
512/2011, 517/2011, 518/2011, 519/2011, 523/2011, 524/2011, 16/2012, 77/2012,
91/2012, 172/2012, 173/2012, 386/2011, 387/2011, 482/2011, 483/2011, 484/2011,
485/2011, 404/2011, 465/2011, 466/2011, 467/2011 & 468/2011

"Date of decision: | /,(/’% August, 2012
CORAM |

HON’BLEDR. KBS RAJAN, JUDICIAL MEMBER
HON’BLEMR B K SINHA, ADMINISTRATIVE MEMBER

OA No.531/2011

1. Abdul Kadar S/o shri Hafiz Abdul Kadar, aged about 58 years, R/o 12/28
Rehman Colony, Alka Hotel Ke Pas, Udaipur, at present employed as Casual
Computer Operator, in the oftice of CIT (A), 16, Mumal Tower, Udaipur.

Ajit Singh Chauhan S/o Kesar Singh Chauhan, aged about 29 years, R/o
636 Dholi Magri Gali No.2, Udaipur, at present employed as Casual
Computer Operator, in the office of ITO Ward-2(2), 6, New Fatehpura,
Udaipur,

3. -Bhunveshwar Paneri S/o Onkarnath Paneri, aged about 36 years, R/o 37,
Paneri Bhawan, Inside Chandpole, Udaipur, at present employad as Casual
Computer Operator, in the office of ITO (TDS), Udaipur.

4. Dinesh Jain S/o Shri Shanti Lal Jain, aged about 30 years, R/o H.No.208,
Paras Apartment, at present employed as Casual Computer Operator, in the
office of ACIT Circle-2, 6, New Fatehpura, Udaipur.

5. Hira Lal Dangi S/o Sh. Mighu Lal Dangi, aged about 19 years, R/o
Khatikwada, Bedla, Udaipur, Peo’*,'at present employed as Casual Peon in the
office of JT CIT, 6, New Fatehpur'a. Udaipur.

(3]

OA No. ‘530/2011

l. Nagraj Meena S/o Kanji Meena, aged about 38 years, R/o v111a{,e Khokhadra,
Kherwada, Udaipur, at present employsd as Casual Peon, in the office of ITO

/ Ward-1 (4) 6, New Fatehpura, Udaipur.

(S

Narayan Lal Dangi S/o Shri Keshu Lal Dangl aged abow 22 years, R/o
Khatikwada, Bedla, Udaipur, at present ¢smployed as ‘Casual Peon, in the office of
CIT, 16 Mumal Tower, Udaipur.

Narbada Shankar Menariya S/o Shri Kalu Ram -Ji, aged about 4 years, R/o

w

village Chirva, Girwa, Udaipur, at present employed as Casual Peon, A0 (DDO),

Udaipur.
4. Narendara Bhatnagar S/o Shri Astck Bhatnagar, aged about 26 years, R/o 30,
Chitragupt Marg, Mahila Mandal ke Fess, Udaipur, at present emplo ved as Casual

f'-"; '*’*\ -Peon, in the office ITO Ward-2(1), 6, New Fatehpura, Udaipur.

‘\ Narendra Purbia S/o shri Himmat Lal Purbia, aged about 31 years, R/o
HfNo 256 Rampura Choraha, Ubhayshrav Ji Road, Udaipur, at present employed as
G.\su\dl Computer Operator in the office of CIT, 16 Mumal Tower, Udaipur.
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OA No.52972011 ' 2

" L.Vikram Arya S/o Shri Bhanwar Lal, aged. about 26 years, R/o C/o Shankar Sadan, -

in front of Central Jail, Rajnagar, District Rajsamand, at present employed as

Casual Chowkidar, in the office of Inccirie Tax, Rajsamand. i

2.Ramesh Kumawat S/o Shri Pramanand Kumawat, aged about 27 ; years, R/o E-239,
Nai Abadi, Kandroli, District Rajsamind, at present employed as Casual Data
Entry Operator, in the oftice of Income Fax, Rajsamand.

3.Prakash Harijan S/o Shri Kishan Lal Hargan aged about 26° years R/o Mukherjee
Choraha, Hanjan Basti, Kankroli, District Rajsamand, at present employed as
Casual Sweeper,'in the oilrce of Incomé Tax, Rajsamand.

4.Iswar Lal Prajapat S/o Shri Bhagwan Lal Prajapat, aged about 2 years R/o Village
Banai Post, Binol Via Kuwaria, District Rajsamand, at present employed as
Casual Data Entry Operator, in the office of Income Tax, Raj samand

5.Amba Lal Meena S/o Shri Hajari Lal Meena, aged about 33 years R/o 50 Indra
Collony Village Vasol, District Rajsaiiiand, at present employed as Casual Peon,
in the office of Income Tax, Rajst\mtmd ‘l
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0A No.532/2011 S oy

4

1. Manish Rawat S/o Shri Dau Lal Ji, aged about 30 years, R/o 14, Mayur Van
Colonty, Panerion Ki Madri, Udaipur, at present employed as Casual Computer
Operator, in the office of Guest Housg, CIT, 16, Mumal Towdr Udaipur.
Manohar Singh Meena S/o shri Nanji;:Meena, aged about 30lyears R/o vrllage
Karnpuria, Kuwaria, Sarada, Udaiput, at present employed as Casual Cook, in
the cffice of Guest House, IT Guest House, H.M. Sector-11, Udalpur

3. Padmesh Sharma S/o Shri Harishanka: Sharma, aged about 29: years, Rfo C/o
Yashwant Purohit, Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed
as Casual Computer Operator, in the olllce of Guest House ‘Addl CIT, Range
Chittorgarh.

4, Praveen Sandhaya S/o Shri Sohan “Lal Sanadhaya, aged about 25 years,
R/oG107, Gandhi Nagar, Sector-5, (,hrttorg,arh at present employed as Casual
Computer Operator, in the office ol Gusst House, DCIT, Crrcle Chittorgarh.

5. Pushker Choudhary S/0 Nandram  Choudhary, aged about 34 years, R/o
Lakharighati, Near batyanarayan lemple Udaipur, at present employed as
Casual Computer Operator, in thc office of Guest House, ITO Ward-3,
Chittorgarh. ‘ ‘
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OA No.533/2011

v 1. Vijay Singh Chouhan S/o Shri Harr Smgh Chouhan, aged about 33 years, R/o
31, Keisanpura, Gali No.2, Udaipur, 4t present employed as ‘Casual Peon, in the
office of Jt CIT, 6, New l*atehpura Uclarpur
Vinod Kumar Chouhan S/o shri.Chotu Lal Chouhan, aged abou 39 years,
R/0482, Hathi Pol, Chaman Pura, Gali No.9, Udaipur, at present employed as
Casual Peon, in the office of CCIT, 6, New Fatehpura Udarpur _
3. Yogesh Meena S/o Shri Omprakash: Meena, aged about 36 years, R/o Swarup
Pura Mavli, Udaipur, at present employed as Casual Peon m the ofﬁce of Ito,
TRO, 13-B, Saheli Marg, Udaipur. ;"
4, Kishan Lal Meghwal S/o0 Shri Roop- Lal Meghwal, aged about 26 years R/o
621, Gali No.3, Machlla Magra, Hirar Magri, Sector fll,‘UdclP at pxesent
employed as Casual Peon, ACIT, Ciréle-2 , Udaipur. l
Mukta Sharma D/o Shri Nand Lal Skarma, aged about 3lr years, n?\/o 103, AR
"-‘Q\ompl\.\ Scelor l~l Uduptu, at. present employed as Causal; Computer

o
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0.A. No.534/2011 with MA No.142/2012

1.

o

Naresh Menaria S/o Shri Kishan Lal Menaria, aged about 25 years, R/o 255,
Badgoan, Udaipur, at present employed as Casual Computer Operator, in the
office of I'TO Ward-2 (1), 6, New Fatchpura, Udaipur.

Pankaj Joshi S/o Shri Kaluram Ji, aged about 31 years, R/o Shre. nath General
Store, Goverdhan Villas, Udaipur,‘at present employed as Casual Computer
Opemtor in the office of ITO Ward -1 (1), 6, New Fatehpura, Udaipur.

Prashant Singh Ranawat S/o Mahipai Singh Ranawat, aged about 30 years, R/o
29, Anand Vihar, Near Secondary School, DPS School Road, Sobhagpura,
Udaipur, at present employed as Casual Computer Operator in the office of Addl.
CIT, Range-2, Udaipur.

Rekha Gehlot D/o Chotu Lal, aged about 36 years, R/o H.M. Sec.5, Banjara Basti,
Udaipar, at present employed as Casual Sweeper, in the office of JCIT, Central,
Udaipur.

Rugesh Dangi S/o Shri Nathu Dangi, aged about 25 years, R/o Village Thor,
Th.Girwa, Udaipur, at present employed as Causal Peon, in the office of CIT (A),
16, Mumal Tower, Udaipur.

OA No.535/2011

1.

o

(VS )

Teji l.al Meena S/o Shri Dungar Lal ji, aged about 19 years, R/o Village
Karnpuria, Kuwaria, Sarada, Udaipur, at present employed as Casual Coo, in the
office of Guest House, 1T Guest House, H.M. Sector-11, Udaipur,

Tilkesh Soni S/o Shri Prahlad Soni, aged about 24 years, R/0 342 Lapada, Sunero
Ka Mohallla, Chittorgarh, at present employed as Casual Computer Operator, in
the oftice of Guest House, ITO ward-2, Chittorgarh. _

Yashwant Purohit S/o Shri Shyam Lal Purohit, aged about 27 years, R/o
Brahmpuri Mohalla, Bansi, Chittorgarh, at present employed as Casual Computer
Operator, in the office of Guest House, ITO, Ward-1 Chittorgarh.

Niranjan Nath S/o Shri Dungar Nath, aged about 30 years, R/o C.O.
Gumaniyawala  Aap Kari Aaukt - Bhawan, Panchwati, Udaipur, at present
employed as Casual Peon, in the office of Guest House, CIT< 16 Mumal Tower,
Udaipur.

Dinesh Harijan S/o shri Gamera Ji Harijan, aged -about 40 years R/o Kachi Basti,
Gandhi Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper in
the office of Guest House, IT Guest House, H.M. Sector-11, Udaipur.

Kishda Lal Dangi S/o Shri Udai Lal Dangi, aged about 25 ycars, R/o village
Marpura, Lakhawali, Udaipur, at vresent employed as Casuai Chowkidar in
Income Tax Office, 6, New Fatehpurz, Udaipur.

<t OA No.536/2011

1.

o

W

Rzvi Shankar Bagoria S/o Late Shri Dagla Ram Bagoria, aged about 30 years,
R/o Ram Snghji Ki Bari, Sectcr-11, House No.5G 14, Udaipur, at present
employed as Casual Peon, in the office JCIT (TDS), Udaipur.

Sashi Kala Gari D/o Babu Gary, aged about 44 years, R/o 68 Ward No.49,
Takahar Colony, Udaipur, at piesent employed as Casual Sweeper, in the
office of ITO TRO, 13, B Saheli'Marg.

Vishram Bariwa S/o Shri Ram Sahai, aged about 36 years, R/o Near Income .
Tax Office, Jain Marvle Ki Gali, Kavakheda, Bhilwara, at présent employed

- as Casual Waterman/Peon, in the office of Income Tax Citicer (DDO),
“Bhilwara Range, Bhilwara,
Bajrangi Yadav S/o shri Ram Doadria, agud about 29 years, R/o Near
~ JJagannath Mandir Kavakheda, ‘Bhilwara, at present employed as Casual
Waterman/Peon, in the office of lncome Tax Officer (DD), Bhilwara Range,
- Bhilwara.
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Mahendra singh Rathore S/o Shri Raghuvir Singh Rathore, aged about 24
years, R/o House No0.308, Ward No.7, Jawahar Nagar, Bhilwara, at present
employed as Casual Waterman/Peon, in the .office of Income Tax Officer
(DDQO), Bhilwara Range, Bhilwara. !

OA No0.537/2011

1.

"Sohan Lal Dangi S/o Shri Nathu Lal Dangi, aged about 24 yc'ns R/o 618,

Gali No.2, Kailash Colony, Machlla® Ma&,xa, Hiran Magri, Sectm 1, Udaipur,
at présent employed as Casual Peon. in the office of CCIT, Udalpur

Sonali Patwa,D/o Sri Ashok Kumar Patwa, aged about 29 years, R/o 95,
Patwa Street, Jagdish Chowk, Udsipur, at present employed as Casual
Computer Operator in the office ’ of ACIT Circle-1, 6, New Fatehpura,
Udaipur, \

Sonu Chouhan S/o shri Girdhari Lal Ji, aged about 25 years, R/o 54 Gandhi

Nagar, Harijan Basti, Udaipur, at present employed as Casual Sweeper, in the
office of CIT, 16 Mumal Tower, Udaipur.

Vardi Chand Dangi S/o Shri Jag,aimath Dangi, aged abé)ut 38 'years, R/o
Dangiyon Ka Guda, Thesil Girwa, Udaipur, at present employcd as Casual
Chowkidar, ITO TRO, 13-B, Saheli Marg, Udaipur. ‘

Varsha Mchta D/o Shri Statish Chandra Mehta, aged about 29 years, R/o
1338, Adarsh MNagar, Sec.-4, Udeipur, at present employed as Casual

Computer Opelatox in the ofﬁue of ITO Ward-1 (4), 6‘ New Fatehpura,
Udaipur.
\

OA No.538/2011

1.

(8]

0A No.539/2011

Jai Singh Sarangdevot S/o shri Nirbhay Singh Sarangdevot aged about 29
years, R/o Bmhmpuu Kanod, Udaipur, at present employed -as Casual
Computer Operator in the office of ITO Ward-1(1), 6,‘ New Fatzhpura,
Udaipur.

Jaswant Singh S/o Shri Arjun Smg,l aged about 32 years, R/o R'lsal'x Chowk
Nathdwara, Rajsamand, at present employed as Casual Computer Operator in
the office of CCIT, 6, New Fatehpura, Udaipur.

Kamlesh Kumawat S/o shri Ashok -Ji Kumawat, aged ab01‘1t 33 ¥ sars, R/o 2
TA 41, Hiran Magri Sec.5, Udaipur, at present employed as C"asua] Peon in
the office of CIT, 16 Muraal Tower, Udaipur.

Kanhiya Lal Dangi S/o shri Hakma Ji Dangi, aged about 35‘years R/o vxllag,e
Bhawarasiya, PO Daroli Udaipur, at present employed as Casual Peon in the
office of CCIT, 6, New Fatehpura Udalpur \

Kishore Kumar Yadav S/o Shri Bleru Lal Yadav, aged about 41 years R/o
719, Kllshanpuxa Near Ganesh Takrii Udaipur, at present employed as Casual
Drives in the office of CIT (A), 16, MJmal Tower, Udalpuf

L

Kuldeep Singh S/o Shri Hari singff 'Chauhan, aged about 35 yearé, R/o 31,

Krishanpura, Gali ~No.l, Udaipur at present employed as C“ésual Peon, in the

{";;‘,‘iotuce of TRO, Udaipur, Newfatehpuia, Udaipur. \
' "'«;",'Mahesh Chandra Kulambi S/o Ram Chandra Kulambi, aged about 30 years,

R/o 47, Meera Nagar, New I\ampum Colony, Udaipur, at present employed as

‘C asual Computer Operator in the office of AO (DDO), Udalpur

e ;‘,_ib/hlhuxh Nagda S/0 Shri Bhanwar Lal Nagda, aged about 30 vears. R/o 174,

5 Takerd, Hompura, Ganesh Tractor Ka Pass, Udaipur, at present employed as
‘,,IC‘\\u I Computer Operator in the office of ACIT, Circle-2, Udaipur,




i, 5 _

4, Manish Sanadhya S/o shri Shivpr_akash Sanadhya, aged about 28 years, R/o

: 44, Kailash Marg Jagdish Chowlk, Udaipur, at present employed as Casual
Computer- Operator in the office of ITO Ward-Dungarpur, 6, Newfatehpura
Udaipur.

5. Manisha Sharma S/o Shri Pushkar Lal Sharma, aged about 33 years R/o 258,
Ganesh Nagar, Pahada Udaipur, at present employed as Casual Computer
Operator in the office of CIT (A) ;6 Mumal Tower, Udaipur.

OA No.540/2011

1. Rajesh Rathod (Sunil) S/o shri Bhawar Singh Rathod, aged about 41 years,
R/o 71, Yadav Colony, Ambamata, Udaipur, at present employed as Casual
Peon, in the office of Guest Ilouse Addl. CIT, R-2, 6, New Fatehpura,
Udaipur.
2. Rajmal mali S/o shri Nagji Mah aged about 34 years, R/o Sichai Nagar,
Kherwara, Chittorgarh, at present employed as Casual Peon, in the office of
Guest House, JCIT
. Smt. Geeta Bai D/o shri l\alyan Lal Ji, aged about 40 years, R/o 20,
/ Panchwati nagar Palika Colony, Chittorgarh, at present employed as Casual
— Sweeper, in the office of Guest House, ITO, Chittorgarh.
4, Sohan Lal Meena S/o shri Ram Lal Meena, aged about 32 years R/o 155,
Nela Girwa, Udaipur, at presen: employed as Casual Cook, in the office of
Guest House, IT Guest House, H.M. Sector-11, Udaipur.
5. Sunil Sukhwal S/o Shri Rajkumar Sukhawal aged about 24 years, R/o 350,
Krishna Pura Udaipur, at present ‘employed as Casual Peon, in the office of
Guest House, ITO Ward-2(2), 6, New Fatehpura, Udaipur,

m},'_
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OA No.541/2011

1. Ambalal Gameti S/o shri Laluram Gameti, aged about 31 years, R/o 109
Kishan Poul Salvi Colony, Udaipur, at present employed as Casual Cook, in
the office of IT Guest House, H.M. Sector-11, Udaipur.

2. Deepak Dangi S/o Shri Nathu Lal’ anf:,l R/o 21 Khatikwada, Bedla Udaipur
at present employed as Casual Peon, in the office of Guest House, ITO Ward-
1(1), 6, New Fatehpura, Udaipur,

3. Dharmendra Kumawat S/o shri Om Kumawat, aged about 33 years, R/o 3
Nagar Parisad Colon, O/s Braham Pol, Udaipur, at present employed as
Casual Computer Operator, in the otﬁce of Guest House, CCIT, 6, New
Fatehpura, Uaipur.

4, Gopal Dangi S/o shri Ganesh Lai ‘Dangi, aged about 21 years, R/o Lakadwas,
Mota Dwm Udaipur, at present smployed as Casual Peon, in the office of
Guest House, ACIT, C-1, 6 New Fatehpura, Udaipur.

o 5. Jumme Khan Pathan S/o shri Akbar Khan Pathan, aged about 31 years, R/o

village Bathera Ki Saray, Droli,; Udaipur, at present employed as Casual

Computer Operator, in the ofﬁc"c' of Guest House, CCIT, 6 New Fatehpura,

Udaipur.

“

OA No. 523/2011..

=l Jitendra Singh Rajput S/o Shri Ratan Smf,h Rajput aged about 33 years resident of

¥ 433 11-12, Ganesh Mandir Road, Ganchi Nagar, Bhilwara, at present employed as
Casual Computer Operator, in the ifhce of Income Tax Officer, Ward No. 4,
,&Bh\lwara Range Bhilwara.
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J i!gnder'Slmrma S/o Shri Rameshwar Lal Sharma aged about'23 years, reéident of
Vijay Smgh Pathik ‘N'agar, Bhilwara at present employed as Casual Computer
Operator; in the Office of Income ‘Tax Officer, Ward N&.Z, Bhilwara Range
Bhilwara. ' ‘
Ratan Lal Scn S/o Shri Gopal Lal Sen aged about 32 years, I‘{esident of 17, Kawa
erra, Bhilwara at present employed as Casual Computer Opérator, in the Office
of Deputy Commissioner of Income Tax, Circle, Bhilwara Ra{nge Bhilwara,

-
J.

4. Vishal Kumar Modi S/o Shri Jhamak Lal Modi aged about 28 yeafs Resident of
C -239, R.K. Colony, Bhilwara at present employed as Casual Computer Operator
n the Office of Income Tax Officer, "Mard No. 3, Bhilwara R‘ange, Bhilwara.
. - | )

\

5. Abdul' Qadir S/o Shri Abdul Muqeers Quazi aged about 24 years, Resident of In
Front of ldgah, Sanganeri Gate, Bhilwara, at present employed as Casual
Computer Operator in the Office of Joint Commissioner of Income Tax, Bhilwara
Range, Bhilwara. |

\

OA No. 524/2011

1. Rajkumar Mali S/o Shri Rameshwar Lal Mali aged about 23 years, Resident of
Shahpura Road, Sanganer, Bhilwara at present'employed as Casual Computer Operator,
in the Office ot Income Tax Officer, Ward — 1, Bhilwara Range Bhilwara.

.

N : 4 -~

2. Bharat Kumar Modi S/o Shri Mohan Lal Modi aged about 2§ years, resident of C-
239, RK. Colony, Bhilwara at present employed as Casual Computer Operator in the
Office of Incomie Tax Ofticer, Ward 4, Bhilwara Range Bhilwara. '
3. Gaurav' Chouhan S/o Shri Ram Prasad Chouhan aged about;21 years Resident of
H 466, Kirti Nagar, Shastri Nagar Extention, Bhilwara at present empioyed as Casual
Computer Operator in the Ollice of Income Tax Officer, Ward Nb 2, Bhilwara Range
Bhilwara. - ' b

4. Pushpkant Sharma S/o Shri Nanu Raih Sharma aged about, 31 years Resident of
Jityan, The. Koui, District Bhilwara at present empioyed as Casual Computer Operator,

in the Office of Income Tax Officer, Ward 3;?1-311i1wa1‘a Range Bhilwara.

0A No. 772012 : .

Ram Sagar Mdena son of Shri Sukhpal Meena, |
Resident of House No.71, Ward No.27, Near“LIC, Kila Road, ‘
Chittorgarh at present employea on the post of Casual |
Peon in the oftice of Income Tax Officer (DDO) | ' —
Chittorgarh. :

(By Advocate Mr.J.K Mishra in all the above cases) P

Vg

e |

1, —Uriibn of India through Secretary, Centrat Board of Direct Taxefs, Ministry of Fiﬁanoe,
Government of [ndia, North Block, New Dethi. ‘

-2, The Principal Chief Controller of Accounts (Pr.CCA), Central Board of Direct
" Taxes, New Delhi. |

s : , ot !
- 3.Cliiet Comnissioner of Income Tax (CCAJ, C.R. Building, Statute Circle, B.D. Road,
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4, The Secretary to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and ‘Training, North Block, New Delhi-110 001.
5. Chief Commissioner of Income Tax, 6, New Fatehpura, Udalpur

Respondents
(By Advocate Mr. Varun Gupta forR1t03 & 5
& Advocate Vinit Mathur ASGI with Arnkur Mathur for R 4)
OA No.542/2011
L Devilal S/o shri Dala Ram, aged about 25 years, R/o village & Post Moongra,

Via Balotra, Tehsil Pachapadara, District Barmer, at present employed as
Casual Computer Operator in the office eof Income Tax Officer Ward, Balotra
District Barmer.

Poonam Chand S/o Shri Hari Bhajan, aged about 26 years, R/o C-7, Ram Bag
Kaga Colony Mahamandir, In the office of Chief Commissioner of Income
Tax, Jodhpur.

Ashok Kumar Sharma S/o Shri Parmanand Sharma, aged about 36 years, R/o
-~ Behind Mandore Krishi Mandi, Maderana Colony, Near Shishu Niketan

o

(U8 )

S School, Jodhpur, at present employed as Casual Computer Operator, in the

oftice of Chief Commissioner of Income Tax, Jodhpur.
4. Barma Meena S/o shri Balal Meena, aged about 22 years, R/o 23 Laxmi

Nagar, Paota, C Road, Jodhpur at present employed as Casual Peon, in the
office of Chief Commissioner of income Tax, Jodhpur.

OA No. 560/2011

. Gaurav Sharma S/o Shri HariShankar Sharma, R/o House No.474,Ward No.9,
Blmtta Colony. Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office H ar ‘umangarh Jn,

|

. Manish Sharma S/o Shri Ram Pratap Sharma, R/o House No.185, Ward No.11,
Bhatta Colony, Hanumangarh-335512 at repent employed as causal Data Entry
Operator in the Income Tax Office Harumangarh Jn. -

b)

. Bhanwar Lal Mund S/o Shri Girdhari Lal Mund, R/o ward No.6, Sector No.12-L,
Purani Kunja, Near Children Park, Hanumangarh-335512 Hanumangarh- 335512

at repent employed as causal Data Entry Operator in the Income Ta‘< Office
Haxum'mgm hn

OA No. 49872011

~ . Sanjay Kumar Kumar S/o Shri Harish Kumar, aged about 25 years, resident of

e Near Sarjawa Gate, Kumaharwada, Sirohi, at present employed as Casual

Computer Operator in the Office of Income Tax Officer, Sirohi.

o Sarwan Kumar S/o Shri Charan Das agzd about 27 years, resident of Keshar Bag,
JHarijan Basti, Behind Central Jail, Ratanada, Jodhpur, at present employed as

€\ )Dmcsl Teji S/o Shri Ramesh Teji, aged about 30 years resident of House No. .
.’104 Bombay Motor Choraha Road, Near Bendra Acupuncture, Jodhpur, at

-

’ present employed as Casual Peon in t_hc Oftice of Income Tax, CIT (A), Jodhpur.

'uresh Kumar S/0 Shri Ramesh Kumar aged about 28 years, resident of Gudria
7 Jav, Pilkani Nari, Sumerpur, District Pali, at present employed as Casual
T, Computer Operator, in the office of Income Tax Officer, Sumerpur, District Pali.
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5. Hari Singh S/o Shri Jai Singh aged about 40 years, resident of VIill. Kumtia,
Tehsil Bali, District Pali, at present employed as Casual Chowkidar in the office
of Income Tax Officer, Mount Abu, District Sirohi. |

\

OA No, 49972011 . ‘ ‘

|

. " Rajendra Gurjar $/o Shli Klshan Lal Gurjar aged about 39 yeais, resident of

H.No. 173, Sardarpura 1™ C Road, Jodhpur, at present employed as Casual Peon
in the Office of Income Tax Joint CIT, Jodhpur.

2. Hansraj S/o Shri Tulsi Ram aged about 21 years, re51dent of Kalal Colony,

Jodhpur at present employed as Casual Chowkidar in the Ofﬁce of Income Tax,
CCIT. Jodhpur, \

(9]

Gatmxm Samariya S/o Shri Mohan Lll Samariya, aged about 34 years, resident of

Gali'No. 11, Kalal Colony, Jodhpur, at present employed as Casual Peon in the
Omu of Income Tax, CIT I, Jodhpur _ ‘

g, Nmmdm Singh S/o Shri Kishore Si ngh aged about 21 years 1e51dent of Gali No.

GdIleh[)Lllﬂ Ratanada, Jodhpur, at present employed as Casual Peon in the
Othu of Income Tax ITO (System), Jodhpur. |
|

Vikram Singh S/o Shri Bal Kishan Singh aged about 31 yearé resident of B-76,

Arvind Nagar, Air Force, Jodhpur, at present employed as Casual Peon in the

office of Income Tax, CIT -1 Jodhpur

wn

OA No. 50072011

I Hari Ram Meena S/o Shri Badri Prasad Meena, aged about 2G years, resident of -

C/o Rajendra Kumar Mahavar, Prithvipura, Rasala Road, J‘pdhpur, at present
employed as Casual Peon in the Office of Income Tax, Ward -~ 1(3), Jodhpur.
|

\
Shailendra Shankhla S/o Shri Surendra Singh Shankhla aged about 26 years,
resident ol Manak Chowk, Jodhpur, at present employed as (‘asual Peon in the
Office »f Income Tax Ward 2 (2), Jod hpur. ‘

S8

Alok Vyas S/o Shri Jagdish Narayan, aged about 26 years, resmem of Sector —
7E, 39 Kudi Bhagtasani H.B. Jodhput, at present employed as Casual Peon in the
Office of Income Tax, Valuation OMlcel Jodhpur.

W)

Gulab, S/o Shri Hari Bhajan aged abit:t 33 years, resident of Ram Mohalla, Kaga
Colony. Jodhpur, at present employ=2d as Casual Computcr Operatox in the Office
of Imomu Tax Ward 3 (3), Jodhpur, - L L

X
b

Amit Rmdit S/o Shri Hari Das aoe‘d about 28 years, resident of Udai Mandir,
Tilak Nagar, Jodhpur at present employed as Casual Peon in the Office of Income
Tax Ofiicer (Audit), Jodhpur. ‘

0A No. 501/2011 ;. |
- ‘

1ri Laxman Nath aged about 31 years,, resident of 44-B,
arsh Na0a1 Pah at plesent employed as Casual Computer Operator in the

N

1e31dent of House
Waltcrman / Peon

myyr Smnh S/o Shu Ram Kman Sm gh aged about 26 yeers,
o 3-46. Subhash Nagar A, Pali, at present employed as Casual
1}17 e Oftice of Income Tax, Joint CIT, Pali. ]
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Ishwar bhmma S/o Shri Parshram Sharma, aged about 26 years, resident of House
No. 52, Rajendra Nagar, Near Mahila Dohce Thana, Pali, at presem employed as
Casual Waterman / Peon in the Office of‘ Income Tax, Joint CIT, Pah

Sharwan Kumar Bhati S/o Late Shri BmJa Ram aged about 34 years, resident of
Vill. and PO Barsa Via Marwar Jungtion District Pali, at present employed as
Casual Waterman / Peon in the Office of Income Tax, Jomt CIT, Pali.

Lalit Kumar S/o Shri Bhanwar Lal qr( d about 25 years, resident of Vill. and Post
Indra Colony, Raiko Ki Dhani, Khmwua Via Marwar Junction, District Pali, at

present employed as Casual Comput=r Operator, in the office of Income Tax,
Joint CIT, Pali.

OA No. 502/2011

I
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W

Lalit Gehlot S/o Late Shri Mangi Lal Yéged about 27 years, resident of Vill. and
Post Dhamli, Via Marwar Junction, Pali, at present employed as Casual Waternan
FPeon, in the Office of Income Tax, Joint CIT, Pali.

Tulsi Ram Jod S/o Shri Khema Rarn aged about 32 years, resident of 352,
Subhash Nuagar — A, Pali, at present eraployed as Casual Sweeper / Salaiwala, in
the oftice of Income Tax, Joint CIT, Pali.

Sharwan Vyas S/o Shri Ganpat Lal aged about 29 years, resident of 5, Sunder
Nagar, Behind Bangad College, Pali, lat present employed as Casual Computer
Operator in the Office of Income Tax, Jomt CIT, Pali.

Smt. Bhanwari Devi Wife of Late Shri- Taxa Nath aged about 37 years, resident of
C/o Income Tax Office, Nagaur, at present employed as Casual Peon in the Office
of Income Tax Officer, Nagaur,

Kailash Kumar Chawaﬁya S/o Shri Prem Ram aged about 36 years, resident of
Behind Ganesh Talkies, Sumerpur, District Pat employed as Casual Peon /
Safaiwala, in the Office of Income Tax, Joint CIT, Pali.

Dinesh Vaishnav S/o Shri Hari Ram Vaishnav, aged about 22 years, resident of
Railway Station, Mokhalsar, District Jalore, at present employed as Casual
Computer Operator in the Office of Income Tax Officer, Jalore.

OA No. 51172011 : -
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Vinod Godara $/0 Shri Sahab Ram aged about 29 years, Resident of Ward No.
13, Adarsh Takeej Road, Purani Abadi, Sriganganagar, at present employed as
Casual Computer Operator, in the Office of Income Tax ACIT, Circle
Sriganganagar. ' ‘

Ramesh Soni S/0 Shri Balram Soni aged about 23 years, resident of Ashok Nagar
— B, New Child School, Sriganganagar at present employed as Casual Computer
Operator in the office of Income Tax JCIT, Range Sriganganagar.,

Randhir Kumar S/o Shri Lal Chand zged about 25 years, residént of Village 36

LNP, Tehsil Padampur, Sriganganagar, at present employed as Casual Computer
Operator, in the office of Income Tax, [TO Ward No. 2, Sriganganagar.

., Behind Sukhwant Cinema, Purani Abadi, Sriganganagar, af.present
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empioyed as Casual Waterman / Peon, in the office of Income Tax,
Sriganganagar.

Sohan Singh S/o Shri Raj Kumar Saini, aged about 24 years, resident of C/o 55-
56, Ward No. 2, Bharat Nagar, Purani Abadi, Sriganganagar, at }‘)resent employed
as Casual Waterman / Peon in the office of Incomc Tax, Suganganagdl

OA No. 512/2011 _
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Mohd. Irfan S/o Shri Mohd. Gulfam aged about 25 yers, r»s‘aént of Ada Bazar,
Mochhio Ki Ghati, Niwar Gharo Ka Muhalla, Jodhpur, at present employed as
Casual Peon in the office of Income Tax, CTIT, Jodhlpur. |

Vikram S/o Shri Manohar Lal aged '1bout 27 years, resident of Quarter No. C-
36/11, Reserve Police Line, Ratanada, Jodhpur at present employed as Casual
Peon. ‘n the office of Income Tax, CCIT Hars., Jodhpur, ‘ ‘
Rattan Lal 870 Late Shri Gyarsa Lal d“ud about 48 years, msldcm of Plot No. 08,
Indra Colony, Near Sati Mata M'mdu Jodhpur, at present employcd as C,asual
Sataiwala / Sweeper in the Office of Income Tax, PRO, CCIT, Jodhpul

Kishore Sio 'Shri Puran Das Dhariwal, aged about 29 years, resident of Inside

Jalori Gate, Harijan Basti, Madho Bag, Jodhpur, at present employed as Casual
Safaiwela / Sweeper in the Office of Income Tax Officer.

1.

(B
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A

Vimal Kumar Swami S/0 Shri Niranjan Lal Swami aged 33 yearé,— Resident of Clo
Shashi STD PCO, Tilak Nagar, Bikaner, at present employed as Casual Data
Entry Operator in the Office of ITO, Ward 2(2), Bikaner. l
Krishan Kumar Kansara S/o Shri Manohar Lal Kansara, ﬂg,ed about 25 years,
Residem oi Golchha Mohalla, Bikaner, at present employed as Casual Data I} ntry
Operator in the Oftice of JCIT, I\unbp— I, Bikaner. i

Madhuri Sarswat D/o Shri Kamal Kishore Saraswat aged about \22 years; resident
of Panchrnukha Road, Behind Kalimati Mandir, Rani Bazar, Blkaner at present
employed as Casual Data Entry Opelator in the Office of ITO (TDS) Bikaner.

Shravan Kumar Shankhla S/o Shri Magha Ram Shankhla aged about 22 years,
resident of Ward No. 19, Shriramsar, Bikaner, at present employea as Casual Data
Entry Operator in the Office of ITO, Wara 2(1), Bikaner. 1
Mahendia Singh Parihar S/o Shri Gulab'singh Parihar, aged abbut 28 years, Shri
Karni Sewa Sansthan, FCI Godam Road, Indira Colony, Blkaner at present
employed as Casual Waterman in the Olhve of JCIT, Range — 1 Bikaner.

Ravindry Kumar S/o Shri Bhanwar Lal aged about 25 years, RPSlant of 169-B,
Sadul Ganj. Bikaner, at present unplov :d as Casual Wateran in the Office of

_--__QIT Bikaner.
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1. Sharwan Kumar Meghwal S/o Shri Gebi Ram Meghwal aged about 36 years,
resident of Ward No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present
employed as Casual Waterman in the Office of ITO (Tech) Blkaner

2. Hari Pml\ash Suthar S/o Shri Kishan Lal Suthar aged about 31 years; resident of
Near B.D. Kalla House, Daga Mohalla, Bikaner, at present.employed as Casual
Data Entry Operator in the Office of ITO, Ward 1 (2), Bikaner.

: 3. Rajesh Kumar Jhungh S/o Shri Chﬁmpa Lal Jhungh, ”aged about 26 years,
| resident of Opp. Nagar ngam Bhandar, Kamla Colony, Bikaner, at present
| employed as Casual Sweeper, in the office of JCIT, Range-1,Bikaner.

4, Mahender Kumar Ramawat S/o Shri Gopal Das Ramawat aged 29 years, resident
| , of Behind OBC Bank, Clihimpon Ka Mohalla, G.S.Road, Bikaner 334001, at
! : present employed as Cdsual Data Entry Operator in the thce of ITO Ward 1 (4)
; e Bikaner. .

3. Praveen Sharma S/o Shri Charanjeet;aged 29 years, re51dent of Ward No. 8, Near
Shiv Mandir, Kashmiri Mohalla, Jetsar District Sriganganadgar, at present
employed as Casual Data Entry Operator in the Office of ITO, Suratgarh,

\ 0. Sukhvinder Singh S/o Shri Gurmej-Singh aged 29 years, resident of House No.

145, Jakhad Colony, Near Agrasen Nagar, Sriganganagar, at present employed as
Casual Waterman in the Office of ITO, Suratgarh. B

OA No. 519/2011

resident of Outside Usta Bari, Near Harsholav Talab, 1Chnotd Ranisar Bass,
Bikaner — 334001, at present employed as Casual Data Entry Operator in the
Office of CIT (A), Bikaner.

. 2. Shiv Kumar Swami S/o Shri Hanuman Das Swami aged about 32 years, resident
! of Outside Usta Bari, Near Harsholav Talab, Chhota Ranisar Bass, Bikaner 334
i 001, at present employed as Casual Data Entry Operator in the office of ITO,
‘ Ward 1 (3), Bikaner. .

— =
-3 Jitendra J hunﬂh S/o Shri Champa LaL Jhungh aged about 33 years resident of
w Opp. Nagar ngam Bhandar, Kamla Colony, Blkaner at plesent employed as

T Casual Sweeper in the Office of CIT, Likaner. e :
4, Ram Swaroop Meena S/o Shri Mohan Lal Meena, aged about 36 years, resident

|

| of Village Bamrda, Mukam Devli Ki Dhani, Post Chokdi, [Via Chala, Tehsil
P Srimadhopur, Sikar 332 737, at present employed as Casual Waterman in the
! oo bis =, Office of JCIT, Range — 1, Bikaner.
|

& \I\{irmal Kumar: Kheriwal S/o Shri Surja Ram Khedriwal, aged about 37 years,
, r\esxlent of 33, Chankaya Nagar, Old Shiv Bari Road, Bikaner 334 G03, at present
2 employed as Casual Data Entry Operator in the Office of ITO (Tech) Bikaner.

P Ilf
RZI_] Kumar Barupal S/o Shri Dala Ram Barupal, aged 37 years, resident of Ward
. No. 19, Meghwal Mohalla, Shriramsar, Bikaner, at present employed as Casual

“Waterman in the Office of ACIT, Circle — 1, Bikaner.

(\\\;,. o

S

-4

1. Kamal Kishore Swami S/o Shri Hanuman Das Swami"aged about 26 years,
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Yashwant Kumar Rawal S/o Shri Bhanwox Lal Rawal,
Resident of Village Sarneshwarji, Post Office Mandwa
Dist.Sirohi, at present employed onthe

Post of Casual Chowkidar in the office of *

Income Tax Office, Mount, Abu,Dist.Sirohi.

OA No. 482/20171

L Tabish Anwar son of Shri Anwar Hussain,
Resident of 164, Mohan Nagar-A, BJS Colony
Jodhpur at present employed as Casual Computer
Oppmtox in the office of JCIT-], Jodhpm

2. Ja(rdlsh Singh Rathore son of Shri Manz,u Singh,
Resident of Near Kalka Mandir, Maderna Colony,
Jodhpur at present employed as Casual Computer o
N Operator in the office of Income Tad War-l (1), Jodhpur

(0

Rajenila Kumar Parihar son of Shn Om Prakash Parihar,
Resident of Indra Colony, Mahamandir Jodhpur

At present employed as Casual Computer Operator,

In Lhc'? office of Income Tax Ward-1(2} Jodhpur,

4, K'mhalya Lal Son of Shri Basti Ran, .
Resident of Gali No. 1, Gandhipura, BJS Jodhpur .
At preent employed as casual Computer Operator in the office
Of Indeme Tax Ward-1(3), Jodhpur.**

5. Vipul*Tandan son of Shri Krishan Kumar Tandon,
Resident of 25/E-29, CHB Jodhpur at’present
Employed as Casual Computer Operator

In the office of Income Tax Ward-I(3) Jodhpur..

O A No. 483/2011

L. Ramesh son of Shri Gopi Lal, .
Resident of Gandhi Chowk,Sardar Patel Marg,
Jalore at present unployui as Casual -
Compuiter Operator in the office of Income Tax
OfHCcn Jalore.

2 Raju Ra'n Mali son of Shri Amara, resident of
.| ’Behind FCI Godown, Jalore at present employed
Al CaPJ 1l Chowkidar in the office of nuome

. Tax Omccx Jalore,
|

s/ N"up'lt Lal Parihar son of Shri Chhoga Ram,
. ,Remdenl of Indra Colonyu, Kalapura $hivganj
- :, Dlst Sirohi at present employed as CaSual
- "Chowkidar in the office of Income T'm “Dfficer,
- Sirohi.
4, Hitesh Candra son of Shri Magan Lal.
Resident ol Near New Bus Stand, Gal: No.2,
oo\ Sirvohi, at present employed as (,dblldl \\'aluman
“in the ofTice of Income Tax Oflicer, Sirohi.
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Smt.Lajita wife of Shri Himamt Kun: ér resident of

" Near Old Police Line, Jhupdi Road, Sirohi at present ERR

employed as Casual Safai Karmachari in the office of Ifxco'*lc 5
Tax Ofticer, Sirohi.

OA No. 484/2011
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~ Jitendra Kachawaha son of Shri Mishri Lal

Resident of Near Raj Mahal Middle School,
Ajay Chowk, J odhpur at present employed as Casual :
Computel Operator in the Income Tax Office,Circle Jodhpur

Deep Singh son,of Shri Bhanwar Ssxnbh ;
Resident of Mata Ji Ka Gole Mandir, Maderna Colony,
Jodhpur at present employed as Casual Computer - -+~ _
' Opomtox in the office of Income Ta\ "Ward- 2(2) JodhpLu L

U{,am SmUh son of Shri Chandra Sm;:,n, 1631dent of
Near Kalka Mandir, Maderna Colony, Jodhpur at AN
Present unp loyed as Casual Computer Operator in - ¢« 707
the office of Income Tax Officer (Teck:), Jodhpur. Y

Kushal Singh son of Shri Bhanwar Singh, B
Resident of Mata Ji Ka Gole Mandir, Maderna Colony
Jodhpur, at present employed as casuil Computer - *
Operatox in the office of Income Tax Ofﬁcer (Aud1t) J odnpur

Daulat son of Shri Suraj, 1651dent of T '
Opp.Mahamandir Railway Station, kam Bag Scheme, o
Jodhpur ut present employed as Casual Peon s
in the office of Income Tax Ward-I(1)"

Jodhpur,

O A No. 4852011
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///_; 1‘“ ,::’ mi\gause CCIT Office, Jodhpur.

/,,-

Praveen Singh son of Shri Madan Singh
Resident of I/S Hem Singh Katala, Mahamandir :
Jodhpur at present employed as Casuai Peon in the ofﬁce
Of¥ncome Tax, CCIT Jodhpur. :

Mahendra Singh son of Shri Amar Smgh e
Resident of Abaynagar, H.No.95-A, Niyatavera, Mangra Pungra,

Jodhpur at present employed as Casual Chowkidar in the ofﬁce
of Incomne Tax, CCIT, Jod! 1pur

Suresh Kumar son of Shri Kishan Chand Samariya.
Resident of Kalal Colony, Gali No.9 . :
Inside Nagauri Gate Kila Road, Jodk p{n at present - i .t
employed on the post of Casual Chovkdiar in Guest

tveer Son of Shri Bhanwar Lal, 1e<1cent of
Jot No.8, Near Central Jail, Keshar Bag, Ratanada
‘Jo&hpm al present omployod on the post of
"C,zdual Chowkidar in Guest House, CL IT
!@‘i}f‘i’co Jodhpur.
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Arun Kumar son of Shri Hansraj ' . R

resident of H.No. 53, Prithvipura, . R [.-}:.f -

-Rasala Road, J odhpur at present employed

On the post of Peon, in Income T ax Office,
Paota C Road, Jodhpur.

Santosh Kuamr son of Shri Tara Chand Chandel B
Resident of Gali No,04, Kalal Colony, Nagauri Gate, o
Jodhpux at present employed on'the post of Peon o
in come Tax Oftice, Paota C Road Jodhpux : .'. Lo

I\'uu son of late Shri Bhanwar Lal, 1csulmt of H. No 29

Shankar Nagar,Sangariya Fants, . S

Jodhpur at present employed on the post of Peon ', *‘
in Income Tax Otlice, Paota C Roa’d' Jodhpur,

Mahendra Gurger son of Shri szhan Lal Lal

Resident of Plto No.173, Ist C Road, Paota Jodhpui Income Lo
Tax Colony at present employed on the post of Peon ." .. ﬂ

in Incoxm Tax Office, Paota C Road, Jodhpur,

Clmndra Prakash son of Shri Dev Das Rankawat .
Resident of Néar Gokul Niwas, Umed Chowk, L
Jodhptr at present employed on the post of Peon

in Income Tax Office, Paota C Road, Jodhpur

Deepa Ram son of Shri Raju Ram, resident
Of ner Income Tax Department, Balotra,
Distt. ‘Barmer at present employed on-the
Post of Peon/Computer Works in the .
Office of Income Tax Officer, Balotra Distt.Barmer, -

OA No. 4652011 T
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;.,.? X Tehsu NawaCity, Dist. Nagaur, ;
*’*?&gplesexwt employed as Casual Peon -

Nudi) e office of Income Tax Oliicer (DDD),
\?hlk rang, Distt.Nagaur,

Gopal Lal Prajapt, son of Shri Kana ﬁam,
Resident of Om Colony, Gangwa Road,

Makrana, Dist.Nagaur at present employed ' -

As Casual Computer Operator in the-office ca
Of Income Tax Officer (DDO), Makzuana Distt Nagaur

Anandi Lal Saini sons of Shri Haxdeen Ram,
Resideiit of Near Trimurti Mandir, -
Jhaira Tualab, Makrana, Distt. Nagaur T
at present employed as Casual Computer Opelator in the ofﬁce
Of Income Tax Officer (DDO), Makarana,Distt.Nagaur. =~

Tikam €hand Sen son of Shri Gordhan'Lal,
Resident of Gangri Chowk, Mithri, 7~

1",1

o




Hukum Chand Sain son of Shri Gordhat; Lal, o
© Resident of Gangri Chowk, Mithri,, Tehsil Nawa Clty, :
- Dist. Nagaur at present employed as Ccsual R

- Chowkidar in the office of Income Tax Ofﬁcer (DDO) s
Makarana, Dist.Nagaur.
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Manoj Kumar Bora S/o Shri Magan Lal Bora, aged about 43 years, R/o
Gungsa Ki Gali, Lohiyon Ka Chowk, Nagaur, at present employed as Casual
Computer Opexatm in the office of Ircome Tax Officer, Nagaur.

Satyanayan Kansara S/o Shri Mulidhar Kansara, aged about 28 years, R/o
Kansara Ka Mohulla, Opposite Jagdamba, Ayurvedic MG Road, Nagaur, at
present employed as Casual Computer Operator in the ofﬁce UI Income Tax
officer, Nagaur.

Nitesh Toawat S/o Shri Narendra Kumar Tolawat aged about 26 years, R/o
Tolawato Ki Pole, Machhion Ka Chowk, Nagaur, at present employed as
Casual Computer Operator in the office of Income Tax Officer, Nagaur.
Narendra Meena S/o Shri Gokul lal Meena, aged about 29 years, R/o village
Kalandrapura, Tehsil Devli, District Tonk, at present employed as Casual
Chowkidar in the office of Income Tax Officer, Nagaur,

Laxman Singh S/o Shri Ram Dev, aged about 25 years, R/o Kasaiwara,
Nakash Gate, Nagaur at present emp:oyed as Casual ChOWk’uM in the office
of Income Tax Oiﬁ(.ex Nagaur. :

OA No.467/2011
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o

Chandra Prakash S/o Shri Rameshwar Lal Ramawat, ahged about 24 years,
R/o Azad Chowk, Rumawat Street; Barmer, at present employed as Casual
Computer Operator in the office of Income Tax Officer (DDO), Barmer.
Bhanwal Lal Chaudhary S/o Shri Geéna Ram Chaudhary, aged about 26 years,
R/o village Ramsaria, Post Baitu Bhopji District Barmer 344034, at present
employed as Casual Peon in the office of Income Tax Officer (DDQ), Barmer.
Lalit S/o shri Gauri Shankar, aged about 24 years, R/o Jaswant Ki Ghati,
Batasagar, Jodhpur , at present employed as Casual Peon in the office of
Income Tax Officer, Ward-II (I), CIT 1¥, Jodhpur.

Smt. Lalita W/o Shri Ashok Kumar, aged about 36 years, R/o Kalu Khan
KiHaveliRasala Road, Jodhpur, at present employed as Casual Peon in the
oftice of Income Tax Officers (TDS-1) (DDO), Jodhpur,

‘”ir" OA No.46820i11
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Inder Singh Chauhan S/o shri Babu Singh Chauhan, aged about 31 years, R/o

Maderana Colony, Near Kalka Mata Mandir, Jodhpur At present employed as

Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur. .

Pradeep Singh S/o shri Sawai Singh, R/o Sadar Bazar, Dhan Mandi, Jodhpur
at piesent employed as Casual Laoour (Peon) in the office of 1TO TDS-Ii,
Jodhpur. o

Amrav Dan Charan S/o Bhanaer Dan, aged abovt® 23 years, R/o
Higlaghnagar, Laxman Ghati, Soossagar; Jodhpur at present employed as
Casual Labour (Peon) in the office of ITO TDS-II, Jodhpur.

Munisha D/o Shri Bali Singh, aged about 24 years; R/o Nathu Ka Nohra,

“““Kubian Ka Bas, Umed Chowk, Jodhpur at present employed as Casual

Computer Operator in the office of Asstt. Commlssmnex of Income Tax —

‘_ lDb 1, Jodhpur,
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(By Advocate M:r. JK Mishra in all the above oases)

Versus

I. Union ¢f India through Secretary, Central Board of Direct Ta,res, Ministry of
Finance, Government of India, North Block, New Delhi.

2, The Principal Chief Controlier of Accounts (Pr. CCA) Central’ Board of Direct
Taxes, New Delhi.

3. Chief Commissioner of Income Tax (f‘CA) CR. Bulldlng, Statute Circle, B.D.,
Road, Jaipur.

4. The Secrclaly to Govt. of India, Mrmstxy of Personnel Publrc Gnevances and
Pensions; Departrient of Personnel and It rarmng, North Block, New De1h1 110 001.

5. Chief Commissioner of Income Tax, Pao a C Road, Jodhpur-II, Jodhpur

Respondents

(By Advocate Mr. Varun Gupta forR 1to 3 & 5 and Advocate Mr. Vinit Mathux ASGI |
with Ankur Mathar for R. 4)

a

v QA No. ’%86/"011

‘

L Anil Kumar Solanki S/o Shri Bhanwar Lal Solanki, aged about 26 years, R/o
H.No.8, Baldev Nagar, Mata Ji Ka Than Road, Mangra Poonjla, Mandore,
Jodhpur, at present employed on the post of Peon in the ofﬁce of‘ Cov ) nissioner
of Income Tax-II, Jodhpur.

Deepak Parihar S/o Shri Dhanraj Parihar, aged about 23 years, R/o Mahyon
Ki Dhani, Pipar Road, Jodhpur, at present employed on the post | of Pecn, in the
office ¢f Assistant Commissioner of- Income Tax (HQ) O/o Commrssroner of
Income Tax-II, Jodhpur.

Purkh Das S/o Shri Dhan Das, aged about 32 years R/o Vxllage Binjwariya,
Via Tiwwari, Tehsil Osian, District Jodhpur, at present employed on the post of
Peoii, i+ the office ol mcome Tax Ollicer, Ward-3 (4), Jodhpur, >

4, Prein Prakash Sahu S/o Shri Poona Ram Chaudhary, aged a)our 23 years, R/o -
Income Tax Colony, Mandtre Road, Jodhpur, at present employed on the post
of Peor, in the office of Income Tax Officer, Ward-1 (2) Jodhpur

o

()

»

OA No. 387/201‘ | |

1. Jarder p Solanki S/o Shrl Nirmal Solankr aged about 30 years R/o “Mohan
Villa”?, Opp. Gokul Niwas, Umed Chowk, Jodhpur, at _presen.’employed on .
the post of Computer Operator, in:the office of Incomé Tax Ofﬁcer Ward-
3(D), Jodhpul ‘
" 2. Bhawani Singh S/o Shri Kuku Smgh aged about 27 years, R/o D. S Colony,
Near Medical College, Jodhpur, at present employed on the post of ‘Computer
Operator, in the office of Commissioner of Income Tax-II, Jodhpu
3. Mahaveer Singh Chaudhary S/o Shri Heera Lal Chaudhary, aged about 24
years, R/o Income Tax Colony, Mandore Road, Jodhpur, at present employed -
on the post of Compute1 Operator, in the office of Addl Commlssroner of
Income Tax, Range-3, Jodhpur,
4. Rakesh Puri S/o Shri Govind Puri, aged about 23 years R/o I\/na* .Xa Than,
Mangra Poonjla, Mandore, Jodhpur, at present cmployed un tne post of
Computer Qperator, in the office of —\ssrslant Commrssroner of Inccme Tax,
Circle- 3, Jdohpur.
_ Surendra Bhati S/o Shri Kishori Iak aged about 34 years R/o Street on
>\ Infront of Shiv Mandir, Ratanada, Jodhpur, at present employed on the post of
Computer Operator, in the office of Inoome Tax Officer, Ward-"‘,”)), J odhpur
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6. Shankar Lal Parmar S/o Late Shri lviana Ram, aged about 35 years, resident of
' C/o Shri Arjun Singh Prajapat, P.No.8, Ram Nagar, Bhadwasiya Jodhpur, at

present employed on the post of Computer Opemtor in the office of Income
Tax Officer, Ward-3(4), Jodhpur : -
7.

(By Advocate Mr. JK Mishra in all the cases}

et T Tl v § AT N
S B RN N YRR

3. , Versus

1. Union of India through Secretary, Central Board of Dlrect Taxes ‘Ministry of
Finance, Government of India, North Block, New Delhi..

2. The Principal Chief Controlloer of Accounts (Pr CCA) Central Board of Direct
Taxes, New Dehi.

3. Chief Commissioner of Income Tax (CCA), C.R. Bulldmg, Statute Circle, B.D.
Road, Jaipur.

4. The Secretary to Govt. of India, Ministry of Personnel, Pubhc Grievances and
| , Pensions, Department of Personnel and Training, North Block, New Delhi-110

- £001.
: - (By Advocate Mr. Varun Gupta for R 1to 3 and Advocate Mr. Vinit Mathur, ASGI with
\ Ankur Mathur [or R.4)

S 0A No. 9172012

1. Gauri Shankar S/o Shri Kishn Lal Mart,
R/o Ward No.18, Naiyon-ka-Mohulla,] "
Napasar, Bikaner at present
Employed as Casual Chowkidar, in the office

Of Assistant Commissioner of Income T Tax
(Central), Bikaner.

2. Mohd. Umar S/o Shri Anwar Ali, R/o” elyeon-ka Mohulla
. Near School No.9, Fad Bazar, Bikaner-
i At present emiployed as Casual Walerman
| In the office of Assistant Commissioner of
Income Tad (Central), Bikaner,

(By Advocate Mr. JK Mishra)

Vs
’:g 1. Unionzof India through Secretary, Cenrtral Board of Direct Taxes, Ministry of
' Finance, Government ot India, North Block, New Delhi.
2. The Principal Chief Controller of Accounts (Pr.CCA), Central ‘Board of Direct
U7 Taxes, New Delhi.

-~

5. Chief Commissioner of Income Tax (CCA), C.R. Building, Statute Circle, B.D.
Road, Jaipur,

4, The Secretary to Govt. of India, Minisiry of Personnel, Public Grievances and

Pensions, Department of Personncl and Training, North Block, New Delhi-110 001.

5. Assistant Commissioner of Income Tax {Central), Ayakar Bhavan Rani Bazar,
Bll\aner

L ‘;_ By Advocate Mr. Varun Gupta for R Ito 3 & 5 and Advocate M. Vinit Mathur, ASGI
w nh Anl\ux Mathm for R.4) '
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OA No. 172/2012

1.

(S5

Lo

W

Gopal Kasar S/o Shri Panna Lal Kasara,

At present employed as Casual Compuier Operator
In the oftice of DCIT, C.C.I, Udaipur O/o the JCIT
Central Range, Udaipur.

Mukesh Gayri S/o Shri Vardi Chander Gayri,
At presert employed as Casual Computer Operator

In the office of ACIT, CC.2 Udaipur O/o the JCIT, "~ *_.&

Central Range, Udaipur.

Harish Lakshkar S/o Shri Labh Chand Lal:shkar,

* At prestnt employed as casual Computer: perator

In the ollice of JCIT, Central Range, Udaipur.

Miss.Priyanka Soni D/o Shri Arunji Swarnkar,
At present employed as casual Computer Operator
In the office of JCIT, Central Range, Udaipur.

Moti Lal Dangi S/o Shri Puraji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range, Udaipur.

Rop Lal Dangi S/o Shri Dulaji Dangi,
At present employed as Casual Peon in the
Office of JCIT, Central Range,Udoipur.

OA No. 173/2012

L

o

Pushkar Lal Dangi S/oShri Udai Lal Dangi,
At prescrit employed as Casual Driver

In the oilice of DDIT, Inv.I, Udaipur

O/o the A idl. DIT, Inv.Udaipur.

Balu Ram: Dangi S/o Shri Ram Lal Dangi,
At present employed as Casual Peon,

In the office of DDIT, Inv.2. Udaipur O/o the AddLDIT .

Inv. Udamux

Vijay Lohar S/o Kishan Lal Johar,
At present employed as Casual Peon, in the office of
the Addl. DIT Inv. Udaipur, :

Poonam Chand Meena S/o Shri Narayar:1.al Mcena
At presert employed as Casual Peon,
In the office of DDIT, Inv.2. Udaipur O/C the AddL.DIT

Inv. Udm our.

Smt.Sushila Bai Sonawat W/o Shyam Lal Sonawat,
At present employed as Casual Sweper,
In the office ofAddl DIT, Inv.Udaipur. -

ﬁ}i‘xLesh Verma S/o lat Shri N.L. Velma
;At i?‘;( Qi unployed as Casua Computu Operatm

pur.

o




i
|
|
|
‘1‘
‘,:

L

-, Reliefs sought for:
3

s

N
7. Yashwant Joshi S/o Late Shri Mohar Lalji Joshi,

At present employed as Casual Computer Operator,

Inthe ollice of DDIT, Inv.2. Udaxpux O/o the Addl DIT
Inv. Udaipur,

(By Advocate Mr. JK Mishra in all the i\bp‘;’e cases)

Vs,
1. Union of India through Secretary, Czitral Board of Direct Taxes, Ministry of
Finance, Government of India, North B3lock, New Delhi.
2.

The meupai Chief’ Controller of Accounts (Pr.CCA), Cenfral Board of Direct
Taxes, New Delhi.

Chief Comumissioner of Income Tax (CCA), C.R. Buxldmg, Statute Circle, B.D.
Road, Jaipur.

2

4, The Secretury to Govt. of India, Ministry of Personnel, Public Grievances and
Pensions, Department of Personnel and Training, North Block, New Delhi-110 001.
Joint Commissioner of Income Tax (Central Range), 3rd ﬂoor, Mumal Towers,
16;Saheli Marg, Udaipur.
6.
(By Advocate Mr. Varun Gupta for R 1to 3 & 5
(None for R.4)

ORDER

Per: B K Sinha, #,dministrative Member

These  applications  have beeh directed agamst the  order

No.F/Mo/CCIT/IPR/AAAL.CIT (Hgrs) /2011-12,710 dated 31/5/2011 of the third
respondent [A1] and OM N0.49011/31/2008-Estt© dated 12.9.2008 of 4t respondent

[A2]. As these have the same cause of action, éll the applications ére disposed of by this

common order.

“li) That the applicants may be permiited to peruse this joint application on
behalf of five applicants under Rule 4(5) of CAT Procedure Rules, 1987.

(i) That impugned order dated 31.5.2011 (Annexure.Al) issued by 3
responcent may be declared illegal und the same may be quashed. The
respandents may be directed to make payment to the applicant @ 1/30" of the
pay at the minimum of the time scale of pay of the Group D staff nlus dearness
allowances i.e, Rs. 292 per day as basic pay w.e.f. 17.2008 aind applicants
allowec. with alf consequential benefits including the due arrears thereof, The
ol OM dated 12.9.2008 [Anr exure.AZ) may be ordered to be modified

Z s»“‘"’f s \?Qcordma/y.

- ’—<\~"-\,‘
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(iii) That any other direction or orders may be passed in favou;‘ ‘of the
applicants, which may be deemed just and proper under the facts and
circumstances of this case in the mterest of justlce.

(iv) That the costs of this apphcatlon may be awarded v }

2. All these OAs have been accompanled by Rule 4(5) Appllcatlon for nllng the joint .

application. These have been allowed.

Case of the applicants

3. The case of the appllcants in brief is that the apphcants weré lmtlally engaged as |

daily wage casual workers to work as casual computer operator/peon etc on the dates
~mentioned against their names in Income Tax offlce along- w;th thelr educational

gualification as per the chart below:

. R o N A
{ OA No. | Name of applicant(s) g Educational -+ | Date from working -
| o i quahflcatlon _ C
"OA531/2011 -} Abdul Kadar MA .o | 1.9/2004 ¢
- Ajit Singh Chauhan BA 11, 4)2005
i Bhunveshwar Paneri e I BAY 15. 4 2002
i Dinesh Jain B.Com.. .+ (712, 5 2002
| .. Hira Lal Dangi_ L7t | aslo07
OA530/2011 | Nagaraj Meena . MA .. | 1952004
 Narayan Lal Dangi - T 12220104
 Narbada Shankar Menariya - 8th | 1.52003 :
~: Narendra Bhatnagar . BA L. 1.7r.2007 '
~ _. Narendra Purbia 22.9.2005
'0A529/2011  Vikram Arya 1.10.2007
' Ramesh Kumawat e ]2, 5 2002
: * Prakash Harijan _ . "‘l 2002 -
S { Iswar Lal Prajapat B L 8 2005 ‘
| Amba Lal Meena oo 2-1.2004
OA532/2011 | Manish Rawat B.Com -+ |-1.2.2004 °
i Manohar Singi: Meena - gh . 24’.11.201})
|.Padmesh Sharma ; MA "t ]1.9.2007
| Praveen Sandhaya : BA -1 21.10.2005
| pushkar Choudhary | BA - 1142004
l0A533/2011 Vijay Singh Chouhan , 8" l24.11.2001 )
i Vinod Kumar Chouhan e 10,2001
' Yogesh Meena o (o 19:6:2007
! _ Kishan Lal Meghwal o &h - 7462005
i i Mukta §@rma_ - ‘ BABED T 1[102007




0A 534/2011

|0A535/2011

14
|
f
I
i
i
!
i
|
|
I

S ——

: OA536/2011

i

| 0A 537/2011
,|

| OA 538/2011
|
i

‘r“ e n
} 0A53§/2011

|

ff

' 0A540/2011
i

i

| 0A541/2011

|
|
L

| [0A 542/2011

"0A 560/2011

| OA 498/2011

|
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Naresh ienaria BA - 17,2007
. Pankaj Joshi BA 1.3.2007°
Prashant Singh Ranawat MA 1.10.2001
~Rekha Gehlot 4t 1.5.2007
] Rugesh Dangi’ 8th. 1.1.2005
TeJI Lal Meena 8" 127.5.2011
 Tilkesh Soni MA 1.7.2007
. Yashwant Purohit BA 1.2.2004
- Niranjan Nath th 13.7.2001
- Dinesh Harijan 20,12,2004
* Kishan Lal Dangi 9th 1.7.2006
* Ravi Shankar Bagoria BA Iind 5.12.2008
- Sashi Kala Gari Saksar 5.6.2002
. Vishram Bairwa 12t 2.3:2002
' Bajrangi Yadav gt 6/2004
Mahendra Singh Rathore 12th 12.4.2006
" Sohan Lal Dangi gt 1.7.2007
i Sonali Patwa MBA 10.1.2005
- Sonu Chouhan g 1.8.2005
_Vardi Chand Dangi 5 | 5.6.2002
Varsha Mehta o MA MBA 20.9.2004
Jai Slngh Sarangdevot BA 1.6.2002
Jaswant Singh BA | 16.6.2008
" Kamilesh Kumawat lind year BA | 21.6.1999
Kanhiya Lal Dangi gt ' 6.13.1995
_Kishore Kumar Yadav 8th | 1.4.1995 .
“Kuldeep Singh gt 1.2.2005
- Mahesh Chandra Kulambi BA 1.6.2002
Mahesh Nagda MA 1.6.2002
Manish Sanadhya BA 1.3.2003
~Manisha Sharma MA 15.4,2002
* Rajesh Rathod (Sunil) - gt 171.2001
_Rajmal Mali 10th 4.4.2008
' Smt.Geeta Bai Saksar 1.4.95
~ Sohan Lal Meena 7th 20.12.2004
Sunil Sukhwal o 1.12,2006
Ambalal Gameti 70 25.11.2004
Deepak Dangi 10th 17.3.2007
Dharmendra Kumawat Dip-Enge. 5.1.2004
| Gopal Dangi 10th 7.7.2007
Jumme Khan Pathan 1ath . 1.6.2006
BA,PGDCA 1,7.2009
. Poonam Chand 12" 30,5.2002
" Ashok Kumar Sharma MA B.Ed 19.11.2009
~Barma Meena . (9th  2€540i1 B
Gaurav Sharma MA Wov.2007
" Manish Sharma B.Sc (Maths) Nov.2007
8th :
‘Bhanwar Lal Mund Aug. 2004
! Sanjay Kumar Kumar BA 27.10.203%
Sarwan Kumar 5t 30.4.2007
, Dinesh Teji MALLB - 1.8.2003
| Suresh Kumar BA 1.7.2006
5th 1.4.2004

" Devilal

/
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0A 499/2011

i
1
i
|
i
f
i
P
i

3' ’E)A 501/2011

| OA 511/2011

i

|
|

{ 0A517/2011

'OA 518/2011

|
I
|
|

|

e

(0AB19/2011

|
i
!
[
o

| 0A52; 5/2011

|
l
-i'

| 0A500/2011

0A502/2011

| OA512/2011

% ; Abdul Qadir

Ol
'

|

|
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I

i Rajendra Gurjar gt 14.8.97

" Hansraj gt 3.3.2008

. Gautam Sanariya gt 5.12.2001

~NarendraSingh 10th ~ 1.5.2007

" Shailendra Shankhala MA 14.5.1997
Alok Vyas BA 18.9.2001

' Gulab BA 5.12.2001

| Amit Pandit MA 3.7.2002-

P Lal Chand Nath BA 654062
Amar Singh gt 16.10.2008
Iswar Sharma 0M . - 3.3.2003
Sharwan Bhati gt 13.8.2007
Lalit Kumar BA 2,5.2008
Lalit Gehlot 8" 3.9.2001
Tulsi Ram gt 2 5.2002

_ Sharwan Vyas MA 1. 1.2009
Smt.Bhanwari Devi g 17:5:2000
Kailash Kumar Chawariya 12" 1.1.11996
Dinesh Vaishnav 10th 13.4.2009 “

, Vinod Godara o BA Oct2003
Ramesh Soni B.Com-li Yr 20.2.2006
Randhir Kumar BA 14 10.2008

- Subhash Chander MA ' ,Apn' 2002

i Sohan Singh 10th 15 1.2007

“Mohd Ifran gn 25.2.22008
vikram ’ woth 22.2.2008
Ratan Lal Sth July, 2002

~ !Kishore Sth July, 2002
Vimal Kumar Swami MA 1.12,2005
Krishan Kumar Kansara 12" 1.1.2007

- Madhuri Sarswat BA 1.8.2008
Shravan Kumar Shankhia BA 1.2,2007
Mahender Singh Parihar gt 29 3 "OO‘

- Ravindra Kumar 8th 1 4005
Sharwan Kumar Meghwal gt 1:4:2002
Hari Prakash Suthar 8.Com 11 12.2003

. Rajesh Kumar Jhungh Sth 3.3.2003
Mahender Kumar Ramawat MA 3.12.2003
Praveen Sharma oA :3.12.2003
Sukhvinder Singh 1z 28.1%.2003

| L
e ) Lo g bl e

, Kamal Kishore Swami B.Com 2492001 *

* Shiv Kuamr Swami BA. 1.5.2005
Jitendra Jhungh 5th 7.4.1998

' Ram Swaroop Meena 7% 13.9.2001

' Nirmal Kumar Kheriwal MA é 10.2001

-Raj Kumar Barupal BA ‘1 4.2004
Jitendra Singh Rajput BA 1‘30 12.2010

. Jitender Sharma BA IL,IT! 44 8.2009

! Ratan Lal Sen M.Com 2.12.2002

* Vishal Kumar Modi BA 29.3.2001

BA-Il 13.10.2008
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0A 5242011

i

s S—

'

i
!

|
.
/\w

ey

0A 16/2012
0A 77/2012

0A91/2012

0A 172/2012

0A 173/2012

&

' 0A 387/2011

0A 482/2011

OA 386/2011

RS
W

. Raj Kumar Mali -

B.Com(U/s) 24.8.2009
Bharat Kumar Modi Dip.in Inf.Tech | 21,2010
BSCIT o
. Gaurav Chouhan Hr.Sc. 14.3.z011
_PushpkantSharma 2.1.2002
. Yashwant Kumar Rawal 10" 1.10.2008 O
_:RamSagarMeena 10" 1.6.2006
" Gauri Shankar ) gt 1.1.2002
~ Mohd.Umar e Aug. 2007
Gopal Kasara MA DLL 2122002 :
Mukesh Gayri M.Com.BEd | 18.6.2002 !
Harish Lakshkar BA, Bed Aug.2008 {
. Miss.Priyanka Soni B.Com.B.Ed Nov.2008 !
. Moti Lal Dangi 7t Jan.2002
_ . RooplalDangi 8th April 2002
: Pushkar Lal Dangi 10" 1.6.2006
' Balu Ram Dangi 12th 6.6.2007
" Vijay Lohar Ball 1.4,2008
. Poonam Chand Meena Sth 5.6.2007
, Smt.Sushila Bai Sonawat Seml.Li 1.7.2005 .;
: Kamlesh Verma 8.Com Aug.2007 i
. YashwantJoshi | MADiCompuer | g g 559 -
' Anil Kumar Solanki BAIl 27.6.2002 |
. Deepak Parihar BA 6.8.2007 |
" Purkh Das BA Ist 20.12.2001 %
i Prem PrakashSahu BA 24.7.2007 L
| Jaideep Solanki BA 19.9.2002
! Bhawani Singh BA Ist 20.7.2002
; Mahaveer Singh MA 26.6.2008
 Rakesh Puri 12" 6.8.2007
' Surendra Bhati BA 4.8.1999 |
: Shankar Lal Parmar L |MA o ji1822002
_ Tabish Anwar 2" ' 18.6.2007
 Jagdish Singh Rathore BA 1,4.2002 !
i Rajendra Kumar Parihar BA 6.7.2002 ;
' Kanhalya Lal oA 21.8.2004 |
Vipul Tandan 5 5.10.2006 |
" Ramesh MA.. .. | 1.11.2007
+.- Raju Ram Mali 5 th 1.4.2009
- Narpat Lal Parihar 9th 1.2.2003
" Hitesh Chandra 9th 1.1.2003 .
1 smt.Lalita 9 th 25.8.2003
! jitendra Kachawaha BA 15.10.2002 )
| Deep Singh BA 4.9.2002
i Ugam Singh BA 25,11.2002 ;
| Kushal Singh BA 25.10.2002
{ Daulat .| 8th 23.11.2006 '
" Praveen Singh 12 th 1.10.2002 i
' Mahendra Singh 8 th 15.5.1997 |
' Suresh Kumar 8 th 1.12.2008 5
Satveer ) | 8th 21.6.2007 N




|

3
\

5 hiBtoy

at t'h'e rate of 1/30

/.—J-Z',’" B |
0A 464/2011 Arun Kumar ' | 8 th 11996
Santhosh Kumar 8 th 7.12.2007 |
_Raju 5 th 20.5.1997
Mahendra Gurger 8 th | 6.8.1997 i
. Chandra Prakash BA Pass | 1.5.2002 !
] - DeepaRam _|BAPass |Sept2007 |
'0A465/2011 ‘Gopal Lal Prajapat 12 th pass +1.9.2006 |
. Anandi Lal Saini 12 th pass 1 Jan 2008 }
“Tikam Chand Sen 10 th pass }i [12.2.2003
o " Hukam Chand 5air, | 12thpass | 22.7.2007
OA 466/2011 Manoj Kumar Bora Not indicated |} 15.3.2002 N ;
M.Com
Satyanarayan Kansara M.Com Il August, 2005 =
Nitesh Tolawat 8th | Dec. 2006
‘ Narendra Meena 10th ‘ 2.10.2007 |
,'Laxman Singh foo e 1]16,102009 |
0A 467/2011 Chandra Prakash Not || 2482009
mentioned |
Bhanwar Lal Chaudhary do. i | 28.8.2005 |
lalit 10" pass, 1! 1.1.2008 :
» Smt. Lalita 12" pass | | 12.4.2004
OA 468/2011 " inderSingh Chauhan 12th -+ - 113.1.2000
Pradeep Singh 8 th ''119.3.2008
Amrav Dan Charan BA ;‘ 8.1.2002 ;
_Manisha o BA ! 110.7.2008 o
|
4, The applicants contend that they were engaged on daily \%vages they have been
o

primarily performing auxiliary office duties from time to time as per the orders of their

i
5

officials in charge on full time duty of eight hours a day. There is ho!dif;f%rence between
. v . ' |

N

AN Ay

il

th

Iicanfg%lk\ly refer to OM No. 49014/2/65 Estt.(C) dated 7.€.1

==the nature of work entrusted to them énd that being perférmed by the regular

N . . e
eeSwhich they have discharged to ¢1e full satisfaction of the respondents. The

|

}983 of the raspondent
|
|

s-workers and reguiar employees is the same the casual workers may be paid
: A |

of the pay of the minimum relevant pby scale plus dearness

allowance for work of eight hours a day. Where the work being done.by the casual

workers is diffarent from the work done by a regular employeejthc casual workers may

be paid only the minimum wages notifie}

Government/Urion Territory Administration,

ERE UL Y

by the Ministry /of Labour or the State

. sl .
whichever is higher as ser the minimum

;

f: :
13] which inter alia provides that where the nature of work entrusted to S
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wages Act, 1948, \(}/here a Department is already paying daily wages at a'higher rate

the practice is to be continued with the épproval of its ifin.anc'ial Aﬁvisor. The casual
workers are to be paid weekly off after sig days of contir;uous work. The DoPT issued
another circular dated 10.9.1993 relating to the _grant of tempoiary status and
regularization of casual workers undef thé_ directives of the Principal Bench of CAT dated

16" Feb. 1990 in the case of Rajkamal anhz others Vs. Uol. [A4]. The guidelines dated
7.6.1988 would continue to hold good simultaneously. According‘:l‘/ thé applicants were
being péid wages‘a"c the rate of 1/30" of ith‘e minimum of pay plus DA and it has been

Y periodically revi.s,ed'. The guidelines of the_l.j:oPT for merger of the SQ% of the DA with
,// basic péy ‘dated‘3l.5.2004 have also beeﬁ- put into effect in respgc;t :of the applicants.
[A5]. In sum and substance by the time we reach 1.10.2010 we find that the applicants

have been paid Rs.292/- per day [A8].

5. The gfievance of the applicants ari.s'es from the fact :tﬁ%;%éich;;;espondent No.3
issued an order vide his order dated 31.5.26311 [A1] that the recommendatibhs of the 6"
Pay Commission are applicable only to thé:éasual Labourers confer(éd wnth temporary
sta.tus and are not: applicable to the casual workers without temporary éf'af-l;s. The same
order withdraws the earlier orders and direzt‘s that the applicants be paidl ét thé rate of
Rs. 164/- per déy where the nz;the of the work of casual workers IS tl;e same as that of
”K; regular en®jloyees. “The applicants have co:r:ﬁé“td this Tribunal against the afore order

,f{)j%llmm,e learned counsel for the applicants contends that the impugn:'ed order is based

)
"

ctive from the Ministry of Personnel Public Grievances and Pension vide its

“Nea.,

- OM dated 1’2,9:2?08 that the 6" Pay Commissinn recommendations is only applicable to

L.

s e

o ¢

the ﬁ,aSUé’l,wo‘rg rs with temporary status. The learned counsel for the applicants has

I

h=§;tf¥{he applicants were doing the same work as the tégular workers and

+ continued to do so. The 6

Pay Commission Report does not exclude them specifically

e leg_r)d; had'it been so it would have amounted to drawing distinction between the same




il
R
s

categories of workers vioiative of Articles 14 and 21 of the Constltutlon They are being
treated as separate classes without there -bemg any intelligent dlfferentla, amongst the
same. The 1pp||cants have also referred to the case of Surinder Sma‘w Vrs. Union of

India AIR 1986 SC 584 and contend that the matter is no Ionger rnteéra with the passing

of the afore mentioned judgment. | !

Case of the respondents
6. The counsel for the respondents has fully contested the OA The principal

argument of the respondents is that DoPT OM dated 10.9.1993 [AS] was issued in
l “
pursuance of judgment of Principal Bench,of CAT dated 16.2.1990 to grant temporary

AFNTEN

status and regularization to those casual labour who were employed at that point of

time and had rendered one year of contirir_dous service in Centrai Government offices
other than in the Departments of Telecom, post and Rallways The DoPT had
subsequently issued a clarification vide OM No.40011/6/2002- Estt@ dated 6.6.2002

clarifying that the scheme relating to the grant of temporary scherne'as hér order dated

(B !
YL

10-09-1993 is not.an ongoing scheme butrather one one time:“dispensation to those

who had beerr:giverw temporary status on completion of 240 days;of work or 206 days in
case of ofﬁxceis; having 5 days week. It was further clarified thaft those who had been
granted temporary status would not be stripped of the same but'the.those who have

ioined the service on a subsequent date caihnot seek to derive advantage of{his order
3 H i A :

for grant of tempqrary status . The nature of work of these employees is different and __

as such they are being given wages at the highest of the minimuin wages at Rs. 164/-

ok

. , .‘ (
per day. The OM dated 12.9.2008 has b’een misinterpreted‘r‘by the applicants as it

:~as .Ray Band-" ind the corresponding Grade Pay recommended by the r " Central Pay

“

~—

R
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7. After fiaving gone through the pf;iei;dings of the parties a:.¢ is.n to their oral

Facts in issue:

submissions the following facts in issue en,:rge:

(i) Whether the applicants m.'e been performing *'« same nature of
duties as the regular emplay..es?

(i) Whether the reduction of w# jes as has been crde'”‘ vit s tre impugned
order [A1], violaies Article 13 and 21?

(iii) What relief(s) if any could 3¢ granted to the applicants?

oA

Findings

o Whesher the applicants have been perfm mfng the same natu: € of rfurws as the regular
, employees? >

8. The recruitment of casual workers zind persons on daily wages was reviewed in
o 1

the year 1998 on the basis of which the Céhartment of Personnel and ruining, Ministry

!

of Personnel Public Grlevances and Pens;ms issued OM No. 49014/2/86-Estt© dated

7" June, 1988. This OM started by recogn-zing that pérsons on dzily wages should not
be recruited for work of regular nature bt only for work which is casuval, seasonal or

intermittent by nature for which regularf“;;osts cannot be created. * The OM further

. provides:

N

(iv) Where the nature of work ¢ e ltrusted to the casual workers and regular
employees is the same, the .asual workers may be paid at the rate of
1/30" of the pay at thc r linimum of the relevant pay scale plus
i & dearness allowance for wo:% of 8 hours a day.

In cases where the work dcii}e by a casual Worke;' 15 ‘ri’i'jferent from the
\‘_\ work done by a regular enij'oyee, the casual worker may be paid only

Government/Unlon Territo: Yy Administration, whichever is higher, as per
= fhe rinimum Wages Act, 1 148. However, if a Dezurtmz=nt is already

/; S/zliaymg daily wages at a hu ‘her rate, the practice could be continued

,jf' with the approval of its Fm.n cial Adviser.

B /. Where work of more than unz type is to be performed through the year

" but each type of work doe.; ot justify a separate reai:lui 2mployees, a

multifunctional post may i3 reated for handliny ianse items of work

-with the concurrence of the M linistry of Finance.

\\the minimum wages notl)lea' by the Ministry of Labour or the State-

/

N\
:}o‘l
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9. fn the \.ear 1993 the Principal Bench of Central Administrative?Tribunal delivered

(—1

a judgment or- 16 2. 1990 in the case of Rajkamal and others Vs nlon of India and

}

others (1990) 13 ATC 478 therein it |ssued certam directions to the Govt. of India, as

under: A _ :

“29. In the light of the foregomg, the application is dlsposed of with the

followi 7g findings; orders and d/rectlons. |

(i) We hold that the present pra'_ctice and procedure jb'l(dvyed by different
ministries/departments and the offices under them§ in th2: matter of
engagement disengagement and regularization of casual labourers on

he basis of their separate strength of staff results in inequalities and

mjustlce The Government of India, except the Ministry of RailWays,
should be treated as a smgle .unit in the context of engagement and
regular/zatlon of casual Iabourers,

(ii) The impugned orders dated 12th October, 19‘29~» passed by the
respondents, are set aside and quashed. ‘

(iii)  Tne respondents are dlrected to continue the services of the applicants
as casual laborers in the reguiar vacancies in the post 'of Group D arising
in the Ministry of Food and Clwl Supplies and its offlces at Delhi and to
consider their regularization i ln such vacanc:es, L

(iv)  In case, no vacancies exist in. Lhe Ministry of Food c:rd C!VI/ Supplies and
its offices, they should be adjusted against the vacanc:es of Group D
etaff in other mlnlstr/es/departments/attached/subordmate offices for
appointment in accordance with the scheme dlrected to be prepared as
mentioned in paragiaph 21 above | :

(v) The respondents are d/rected not to induct fresh recruits as casual
[abourers through Employment Exchange or otherwise, overlooking the
preferentlal claims of the appl/cants, and ‘

(vi) The emoluments to be given:to the applicants till their regularlzatlon

should be strictly in accordance with the orders and»mstructlons issued

by the Department of Personnel and Training. After thelr regularization,
they shall be paid the same pay and allowances as ‘regular employees

belongmg to the Group D category ! .

The interim order passed jon December 11 1989 and continued

t‘*ereafter directing the respondents that the status. quo as regard the

cantrnuance of all the fou: appllcants as casual- ,abourers, be

ma/ntalned/s made absolute g R B H

11{

. ’{vén alter the issue of the afore sald OIVI as it would appea‘r from paragraph 2

\

_ hat"-’t’ﬁ?e recruﬁj:,-*.ment of casual workers W:«?)led continue as contained in OM dated

7.6.1988. On;31.5.2004 the DOPT issued ';revised OM vid‘e',;_,,n:i;.d:.AbGiA,’S/ZOOél—Estt@
directing merg:fer of 50% of the Dearness Al;l;é;wance with basic pay for computation of

( . C . K
daily rates of wages o casual iabourer as under:

— N




11.

2
“The undersigned is directeq to say that references have been
received from various quarters seeking clarification whether 50% of
Dearness Allowance merged with%basic pay to Central Goversniment
employees w.e.f. 1.4.2004 vide Niinistry of Finance, Department of
Experditure OM No.105/1/104-IC dated Ist March, 2004“Would b

admissible to casual labourers f.u the purpose of computatlon of
their da/ly rates of wages. ~

. The matter has been con.»/dered in consultation with the
M/nmry of Finance and it has been‘ilecided that 50% of the Deqrness
Allowance merged with the basic pay will be admissible tovcasual
labourers with temporary status th also to casual employees who
are entitled to daily rate of wages vith reference to the minimum of
the pay scale for corresponding reﬁular Group D official w.e.f Ist
April, 2004 for the purpose of ccmputat/on ‘of their daily rates of
wages. The casual labourérs entitled to dally wages not linked to the
minimum of the pay scale plus Dearness Allowance for corresponding
Group D employees or casual workers/contingent employeés engaged
on part time basis shall not be entitled to the above benefit.

This issues in concurrence with Department of Expéhditure ic
UO No.105/1/2004-IC dated 19" May, 2004.”

On the basis-of the above circular the respondent No.5 issued OM dated

9.7.2007, the relevant part of which reads as-follows:

i "k"b

“In accordance with the mstructlonfla/d down in the Department of
Personnel & Training Om No.49014,2/86-Estt© dated 7.6.1988 read
with DOPT Circular No.49014/5/2004 dated 31/5/2004, ‘sanction is
hereby accorded to the payment ofcasual workers paid on daily wage
basis, where nature of work is the sarr e a that of the regular employees
at the rate of 1/30" of the pay at the minimum of time.seale of pay of
the Group D staff plus Dearness iay plus dearness allowances, ie.,

1/30" of (Rs.2550/+ Rs. 1,275+ Rs. 1109.25/1338.75 ie., Rs. 164/- pr day
for 8 hours of work a day. :

»
2. Inc cases where the work done bv casual work is different from the
work done by regular employees, tlé daily wages payable will be Rs.
144/- per day in terms of Dy.Labour. Welfare Commissioner (Central)
communication Ref.No.Dy.LWC(C)/VWR/2005/4000 dated 30.9.2005.”

_ The re: ,pondent organization acknowludged that the work - bmng done by the
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11/289 dated 18" October, 2010 [A7& A8 The later brought w..“ he payment to be

made to suc,n employees to Rs. 292 per.‘-;day on the ba5|s of thelabove" formulation.

The appllcants submltted a representatnon to the respondents whereln they have
i - l'

detailed the work belng done by Lhem as per the Clrcular No 22 dated 18 1.2011 under

the multltaskmg scheme. It is interesting t‘o,,note that the work inv;olves a much larger

, Lo - o g
vista than what is ordinarily done by an-;average employee a _whi'c’h no regular

Py

employee w‘of(.’id normally agree to do. lt varies from mamtenance of the records

Vo

_photocopymg, night and guard duty, drlvlng vehlcles, waterlng the plants to mention a

l

few in addlt'm they are also required to. dc date entry, typlng of letters aitd- return

feeding and p_rocessing. The applicants in th’i's representation admit d‘t‘hat‘the scheme

. ' [
r
[ ‘

of Casual Labot rers (Grant of Temporary Status and Regularlzatlon)w was onIy appllcable

gt l A . N
- »»

till 1993 but they made request to the effect that the Mlnlstry should be asked to revise

this scheme.

13. Admlttedly, the Scheme of 1993 was a one time dispensation. This issue has
5 o

been dealt with in a decided case by the Hon’ble Supreme Co.urt Union of India Vs.

Mohanlal and;pthers, (2002) 4 SCC 573 andéh‘eld as under:_“._'}‘\ ) '

R ”6 Clause 4 of the Scheme r; very clear that the confermert of¢_
’temporary status is to be given to the casual labourers who were in
employraent as on the date of commencement of the Scheme. Someof -
the Centrc! Administrative Trrbunals took the view that-this is an -
ongomg scheme and as and when casual labourers complete 240 days
of wo. k in a year or 206 days (in ca"e of offices observmg 5 aays a
week), they are entitled to get ’temporary status. We do not; thlrg thot
e £ clause'q of the Scheme envisages it a¢ an ongoing scheme. In order to
f‘acqurre ‘temporary’ status, the casuul labourer should have been in -
‘e?np‘loyment as on the date of commencement of the Scheme and he
h"oulc}* have also rendered a contm uous service of at least one year’

wh(cﬁ rheans that he should have been engaged for a permd,of at least

40 _.-;dd{ys in ¢ year or 206 days in case of offices o.;s..,vm 4y J=gays a
weel 17 From ciause 4 of the Scheme,; 14 does no appear tolbe a general
~gurdé‘lme to b: applied for the purpose of giving ’temporary status to -

“all”’ the . casua! workers, as and wnen they complete one year's

l
|
|
I .

e




continuous serwce? Of course, it is up to e j
formulate any scheme as and when it is founJ necessary that the casual

labourers are to be given temporary status and (r:ter they are to be
absorbed in Group D posts - -

8. The Division Bercr. of the Calcutta ngh Court in T Ra]aklll V. Union of
India WP(CT) NO. 86 of 1999 (Cal)(DB) held thut ciznuse 7 must be read in
a manner in which it does not renderlt unconsiitutional. The employers
cannot at their whini dispense with the services of ihe casual labourers
who have acquired “temporary’ status. The entire object of the 1993
scheme was to reguiarize all casual workers. To allow such uncanalised
power of terminatié n would also”defeat the object of he Scheme.
Dispensing with the services of a casual labourer under clause 7 in our
view, could be for mlsconduct etc.

9. Having regard to the general schem of 1993, we are also of the view
that the casual labourers who acquire ‘temporary status cannot be
removed merely on' the whlms and fancres of the employer. If there is
sufficient work and other casual labourers are-still to be employed by
the employer for carrying out the work, the casuali labourers who have
acquired ‘temporary’ status. shall not be removed from service as per
clause 7 of the Scheme. If there is serious misconduct or violation of
service rules, it would be open to the employer to dispense with. the
services of a casuai /abourer who had acqu/re(' ‘ne ’temporary status.”

14. Now we come to tﬁlje qu_estion_ thet_\_rvhetls"the gujding principle whereby the

payment of daily wage warlers should‘be.mad’e_. The question Was answered by the
Hon’ble Apex Court in the ca§-e of Surinder Smgh and another vs. The Engineer-in-Chief,

CPWD and others, AIR 1986 5C 584:-

“One wou’d have though that the judgment in the
Nehru Yuvak Kendra’s : case (supra) concluded further
argument on the question. ' 'However, Shri. V.C.Mahajan,

learned counsci- for the Centrai: Goveuemnt reiterated the
same argument. and also contended that the doctrine of ‘equal
.pay for equal verk’ was a-mere abstract doctrlne and that it
was not capakle of being enforced in a court of law. He
referred us to: the observatrons of this': court .in. Kishori
Mohanlal Bakshl Vs. Unlon of Indla, AIR 1962 sC 1139, We are
not a little surpr/sed that . such ;an" argument should be
advanced on behalf of the Central Government 36 years after
: the passing of tke Constitution and 11 years after the Forty
Y % Second Amendrrwnt proclalmmg Ind/a as a Sozialist republic,.

i 2 The Central Govzrnment like. all orc'ar.'srr of the State is
1 committed to the Directive Prmcrples 0j FState Policy and Art.39
enshrines the p:inciple of equal pay for equal work. in Randhir
Singh Vs.. Union of India, (1982) 3 SCR 298 (AIR 1982 SC 879)
this court ha occasion to explain:the observations in Kishori




_.,/oreme Court while holding sc. have not dlspensed wnth fhl,:

Mohan Lal Bakshi V .Union of India (supra)-and to point out
how the principle of .equal pay for equal work is not an
abstract doctrine and. how it is a vital and Vigorous doctrine
accepted through the world. partlcularly by aII socialist
countries. For the bene,/t of those. that 'do not reem to be
aware of it, we may point out ha the decmon in Randhir
Singh’s case has been followed in many number of cases by

this Court and has been affirmed by a Constitution Bench of ~

this Court in' D.S.Nakdrda V.Union of India (1983) 2 SCR 165: AIR
1983 SC 130. The Central Government the State Governments
and likewise all pub/[c sector undertakings are expected to
function like model ahd"en/ightened employers and arguments
such as those whlcn ‘were advanced beiurc cus. that the
principle of equal pay jor equal work is ‘anabstréct doctrine
which cannot be enfo’ced in a - ‘court of law should ill-come
from the mouths of the State and the State Undertakings, We
Gllow both the writ petitions and direct the respondents, as in
he Nehru Yuvak iendra’s case (supra) to puy to tiic petitioners
and all othér daily rated. employees, .the same salary and *
allowances as are paid to regular and permanent employees .
with effect from the date when . they were respectively
employed. The respondents will pay to "each of the petitioners
a sum of Rs. 1000/- towards their.costs. We als a re-. ord our
regret that many cn,ployees are kept . i 2iice on a
temporary daily-wage, basis w1thout their services being
regularized. We hope that - " the . Government will take
. appropriate action to regulanze the services of all those who
- ‘have been in continuous employment _for more than six

months.” s g

On the basns of the aforesald dlscussmns we r""he=

payment of wages to the daxly wage employees ;dlschargmg the duties of a regular
erployee will continue to be goxer led by Lhe provnswns of OM dated 7.6.1988 despite

the fact that the OM dated 10.9. 1993 has been deemed to be a one time dlspensat|on

= :f/c-:r.clusion is that it is more than,clear that thé app]icants have be_en doing the same

vac:k as regular employees and e/en more. . We,c'vannot imagine that a regular uDcC

)
-
]
a

|

3 t‘ » conclusion — the

eprinciple. The second
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Eaj;eing asked to do the work of :_:’;:.eéning and watering the plants. In fact they are. domg
m:ore. The{lnature o.f the duties b:eing performed by the applicants has'-not undergoné:a
change by virtue of the mere fad the impugned circular has been issued by th;e DoPTIt
is well recognized that a circular from ab;\/e does not changed the ground réalities_ii_n
effect. Where the applicénts have been performing the duties qf a regular employee.-pr
more and continue to do so is a fact their status cannot change overnight by the mgre
fact that a circular has been issued By a supefiof authbrity. The third conclusion is that
by issue of the impugned OM dated 31.5.2011 [Al] the material'fall,cts are not altefed@y
61‘19 stroke of pen. What the zpplicants were.do'mg éarliei’_they continue to dof%o
even after the issue of the impugned OM. As already heldbthat where the nature‘f:éf
work remains to be the same zs the regular employees the payment will also continue

to be the same.

T3S

Whether the reduction of wage:s as has been ordered. vide the impugned order [A1f];~is -
violative of Article 14 and 21? '

| R

16, The doctrine of equal pay for equal work is well enshrined in our Constitution

articulated through Article 14, This article for the sake of convenience needs to be

reproduced.

Article 14: Equality befcre law:- The State shall not deny to any person equa?);iy
before the law or the equal protection of the laws within the territory of India.”

and has been the corner stone for so many judgments /decisions of various courts mofe
53 of the Hon’ble Apex Court, it is also to be ncted that it forms a part of the basic

frame work of the constituticr as enunciated in His Ho/i_ness Keshvanand Bharti
’ Yoz

Srivadagalvaru and others Vs. Siute of Kerala and another, AIR 1973 SC 1461.Case. ¢ .

17. Hence it has alsc t2 be considered that cnce a set of workers have been

- «
S . - . . S

'g‘é,ﬁting higher wages to reduce the same on the basis of directions from above does.nqt

altef the material facts or restrict the family requirements of such workers. It is trite that

B



N /-J(:?once one is Lted to a higher set of income it is difficult for him to curtail one’s

requirements to a lower income.

1

18. It is also significant to note that no show cause notice has been issued to

|-
.

the applicants ‘Lefore_ reducing their daily wages structure. While certaknly the services

of the applicénts as decided in the case of inion of India Vs. Mohanlal and others,
(supra) can be dispensed with one monch’s notice by means of a termination

simplicitor. For reducing or altering the '\\".';:ge structure to their disadvantage will

require prior show cause and giving them obr)ortunity of being heard. The principle of

.audi alteram rartem is inviolate in such casvs. In any event, such a reduction is not

A
'

justified in the cases in hand. <
What relief(s} if any could be granted to the cpplicants?

} .
19. Answer to the first two questions which gc iy favour of he applicants, obviously, persuade

the Tribunal to answer this question too in their favour. In view of the discussions on the-above
issues we come to the conciusion that the unilateral action of the resporidents in reducing the
wages of the aiﬁplicants without having given them an opportunity to show cause is violative of

not only the cefistitutional provisions but also tf.e principles of natural justice.-!t 5hence}bad

\.

under law. Th( tollowing reliefs are, therefore, <rdered: ) ™~

() The impugned order dated 3. l 5.2011 [A1] is hereby quashed
(1) The respondents are directzd to continue making payment to the
. apphcants @ 1/30th of the Ly at the minimum of the time scale of the
. Group ‘D’ staff plus dearness allowance ie., Rs. 292 per days as bas:c
. vay w.e.f 1.7.2008 with all consequential benefits. 7
No modification of the OM cated 12.9.2008 is warranted as the legality
n_f the OM has not been in ;7vllenge nor would the same be ngcessary
Yor granting the reliefs (i} and 1ii). ‘
- No order as to the costs.

()
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